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Shri Mani Ram Bagri then left 
the House

Deployment o f CRPE and BSF by States

*142. SH R I T . R . S H A M A N N A  : 
SH RI C H IT T A  B A SU  ;

W ill the Minister o f H O M E  
A F F A IR S  be pleased to lay a state-
ment showing :

(a) which arc the States that 
requisitioned Central Reserve Police 
Force and Border Security Force to 
maintain law and order in their 
areas during the current year, so far;

(b) number o f times requisition 
. were made by each State; and

(c) who will boar the expenses o f  
the contingents sent at the request 
of the States ?

T H E  M IN IS T E R  O F  S T A T E  IN  
T H E  M IN IS T R Y  O F  H O M E  
A F F A IR S  :— (SH R I Y O G E N D A R A  
M A K W A N A ) : (a) and (b). A  State-
ment is laid on the table o f  the 
House.

(c) N o  charges towards the fixed 
cost o f C R P F /B SF  Bns. (i. e. on 
salary, D A  etc.) is recovered from  
States where C R P F /B SF  units are 
deployed. However, w. e. f. 1-4-1976  
the additional expenditure involved 
in the movement and deployment o f  
bns. in the States (i. e. on T A ,  
Rations, motor vehicles, P O L, Arms
& ammunitions, tentage, maintenance 
o f signal equipments, e tc .) is reco-
vered from the States. A  flat rate 
o f R s. 12-00 lakhs per bn. per annum  
plus actual cost o f transportation 
and movement o f bns. has been 
fixed for convenience in estimating 
recoveries.

Statement

SI. N o. Nam e o f  State N o . o f  times 
Central forces 
were requisi-
tioned

1. Andhra Pradesh 8
2 . Assam 2
3. Bihar 11
4. Gujarat 3
5. J& K 2
6 . Kerala 2
7. Madhya Pradesh 6
8 . Maharashtra 2
9. Karanataka 11

10. Meghalaya 2
11. Orissa 2
12. Punjab 3
13. Rajasthan 1
14. West Bengal 1
15. Manipur 3
16. Uttar Pradesh 12
17. Nagaland 1
18. Tripura 2
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S H  R  I T . R . S H A M A N N A  : 
M ilitary force is primarily meant for 
protecting our country from foreign 
aggression, to put down civil works, 
i f  any. But our Border Security 
Force and the Central Reserve Force 
are used as extra police. Is it not a 
fact that Central Reserve Force and 
Border Security Force are mostly  
called after killing by unsocial ele-
ments or shooting by police, after 
precious lives are lost and after large 
scale destruction o f public property 
has taken place ? (i) Is it not 
possible to save the large-scale loss 
o f life in many cases may by innocent 
and public properties by conceding 
the legitimate demands o f students, 
farmers or labourers before they are 
forced to take up to violence? (ii) 
W h y not those indulging in non-vio-
lent protests be allowed to express their 
grievances and get relief ? (iii) W h y  
effective steps were not taken in the 
beginning itself to nip it in the bud?
(iv) Will the Government take effec-
tive steps to check the growing law-
lessness in the country by taking the 
assistance o f the State Government ?

M R . SP E A K E R  : This is not the 
way to put the Supplementary. W hy  
can’ t you put a single straight Sup-
plementary ? This is not the way o f ' 
putting. I cannot allow it.

S H R I T . R . S H A M A N N A  : The 
security force is used as an extra 
police. M ay I ask you as to way 
you allowed violence and why did 
you not nip it in the bud ? Second-
ly, why effective steps have not been 
taken even before the agitation star-
ted ? Is it not possible to save or 
minimise the loss o f life and pro-
perty by taking steps in the beginning 
itself, and if there is a legitimate 
demand, why don’ t you allow the 
non-violent protests instead o f allow-
ing them to take up to violence ?

S H R I Y O G E N D R A  M A K W A -  
N A  : Sir, as 1 have understood the 
question o f the H on. M ember, it has

two parts. One is, why the agitation 
is not non-violent It is not in the 
hands o f  the Government, it is for all 
o f  us, all the political parties, to con-
vince those who are agitating to 
become non-violent and to respresent 
their case peacefully. The second 
part o f  his question was as to why 
the Government is not taking steps 
in the initial stages so that there can-
not be any agitation. A s far as 
possible, the Government try to satis-
fy the demands o f  the people if there 
is any representation from any sec-
tion o f  the society. But sometimes 
they are not satisfied and they start 
agitation. Sometimes it so happened 
that without giving any notice they 
started agitation. Therefore, it is not 
possible unless the society as a whole 
cooperates with the Government.

M R . SP E A K E R  : N ow , M r.
Chitta Basu.

S H R I T . R . S H A M A N N A  : I 
have got my second Supplementary.

M R . SP E A K E R  : Y o u  have put 
five questions already.

SH RI C H H T A  B A S U ; From  
the statement, it appears that Uttar 
Pradesh Government has got the 
credit that they requisitioned Central 
forces for 12 times.

Sir, may I know from the H on. 
Minister as to what were the parti-
cular occasions on which these forces 
were requisitioned by the Uttar Pra-
desh Government ? M ay I also 
further know from the H on. Minister 
whether the Uttar Pradesh Govern-
ment requisitioned Central Forces in 
the first week o f November last in, 
order to conduct the Garhwal re-poll 
scheduled to be held on the 22nd 
Novem ber ? M y  question is whe-
ther they requisitioned the Central 
Forces for that purpose.

M R . SP E A K E R  : I do not think 
it comes out o f  this.
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SH R I C H I 1 T A  B A S U  : Yes, it 
comes. In the statement it has been 
said that the Uttar Pradesh Govern-
ment has iequisitioned Central 
Forces for 12 times. M y  question 
w a s : What were the occasions when 
the Uttar Pradesh Government 
requisitioned those Forces ?

M y  second question was whether 
in the first week o f November they 
requisitioned the Forces for conduct-
ing the Garhwal re-poll.

SH RI Y O G E N D R A  M A K W A -  
N A  : Sir, there are various occa-
sions on which the State Government 
requisitioned the Central Forces. I f  
they feel that there will be some 
agitation and their police is deployed 
elsewhere, and if they are not suffi-
cient, in that case they request the 
Central Government to give their 
forces. They can requisite the forces 
from the Central Government for 
any incident which takes place or 
which is expected :•.> take place in 
the State. It is a fact that in the 
first week o f Novem ber they did 
requisition the central forces for 
certain purposes.

S H R I C H IT T A  B ASU  : W hat 
are the purposes ?

SH R I Y O G E N D R A  M A K W A N A :  
The State Government wanted 
central forces for maintaining law 
and order. Therefore, they requisi-
tioned central forces in the first week 
o f  November, 1981, but to request 
for central forces or to requisition 
the central forces does not show that 
the State is not properly running or 
there are problems o f law and order 
because in the case o f Tripura it 
has been deployed since long. They 
have been deploying it conti-
nuously*.

q *  it  ?at ;
ttHst ffTOTT %

WVt % farr wt£t fcw jfr ft  Vt

f s r p n  « r r  ' i  < T f %  v t  ? r k  t r z  
%  * t t  \

%  H r q  m i x  f t n n f t f t z t  r t m  '  

qzr ^  Jjf i ttht W  
« n l  f a r  %  « r r ^  ^  
m t i | fo
s t t s t  f t m ' t f e ' t  ^rr ?tt q o s  %j£x

|  ?  * t *t t  s r r 5 T 5 r * r  n h :  f o q
f o q  g q  ^  * r t

^  H 5TT5RJT cfScft | I

q e T  f o g #  i t  1 6
a n * #  a r t %  * t * t  %, 

q s r  t f k  s p t -
c R T f  v ftx  T ^ T  t  I

T t j j Y ^ p r  * r f  |  f o  3 f t  g f a *
%?tx 7 %  tt *  f ;  i f f  |  i rjjf;
f o ? f t  a f ’TT q ? T  T f c T T  I ,  %
?£\ %  T &  5 r 0  ^ z t g q f t f t  I ,
3 f t  ^  VT  7 5  < f t o
rro *fto % qrt |5 «fto ito *ft<> 
3T*T »T«T  s p t  f o r  * T f t  ^  K * W t  I m i x
f a ^ f r f T c f t  x ^ j  * r ¥ < t  1 1
m  a r r c  ? ] i x  f t m r f t e t  q f o f  * f t  

s r t T  ^  ^  x ^
W,X̂ \, ?np JTf fax

^ ^  ^ arm ?

?T5TM
t  rr fr arirra- ft  ^
^ i f f f o  ^  &Z  T O - r  ifd  Sfft 5tcft

^  e f t  |  I s r e

t  t  ^  5f3T | I

s f t f o r  ' S r ^ c f  'F ^ r  c t f̂ t  ^  f f j -

fo  ft  nt ti> grifatf.



21 Oral Answers AGRAHAYANA 11, 1903 (SAKA) Orai Answers 22

fc*TT, 3ft ^HTT f r  *TFTcT |  eft

f r n r r  i qzT Sf

■iq-Rr f  m  ^  ^ t-B

sjttctt v w  i 
eft ^ ^  I, 35 ^

3 5fR i ( .

SH R t D . P. Y A D A V  : There
has been a news item o f 1st N ovem -
ber, 1981, in the Indian Express 
which read s:

M R . S P E A K i-R : W h y are you 
reading this ? Y ou  just put sup-
plementary.

SH R I D .P . Y A D A V  ; It ^ays :

“ Government prosecuting the 
Yadavas”

Have the C .R .P . and B .S .F . 
forces been deployed purposely, with 
the purpose that Yadava community 
should be tutally eliminated in Etah 
and Mainpuri District ? W hat is 
the contribution o f B. S. F. in 
this ?

S H R I Y O G E N D R A  M A K -  
W A N A  : I cannot agree with the 
allegation made by the Hon. M em -
ber. It is baseless. When the 
State requisites the central forces, 
it is for some purpose and they de-
ploy the forces for that purpose 
only.

Tapping Indian Talent in United
States

*144. SH R I H A R IN A T H A  
M TSR A : W ill the Minister o f  
SC IE N C E  A N D  T E C H N O L O G Y  
be pleased to state :

(a) whether Government’s at-
tention has been drawn to news 
item captioned “ Tap Indian talent 
in U .S .” , published in the Hindu  
dated 29 October, 1981 ;

(b) if so, the prospects for tap-
ping' the vast reservoir o f  talents 
with the Indian community in 
United States and other countries :

(c) the efforts Government have
made, or propose to make in order 
to utilise the services o f  eminent 
I nd ian Scientists/! echnologi sts/
D octors, e tc ., to India’s advantage 
without jeopardising their own 
career and other professional obli-
gations ; and

(d) whether Government agree 
that some half a dozen high-techno-
logy areas, like nuclear development 
and micro-processors could be 
identified and then a panel o f Indian 
scientists and technologists working 
in the lines o f  research drawn and 
enterprises in India started ; if so, 
the steps taken or proposed to be 
taken in this direction ?

1 H E M IN IS T E R  O F S T A T E  IN  
I H E D E P A R T M E N T S  O F  
S C IE N C E  A N D  T E C H N O L O G Y , 
E L E C T R O N IC S  A N D  E N V IR O N -
M E N T . (SH R I C .P .N . S IN G H ):
(a) Yes, Sir.

(b) to (d). A  Statement is laid on  
the 1 able o f the House.

Statement

There are large numbers o f  Indian  
scientists, techonologists, engineers 
and doctors working abroad in the 
United States and other countries ; 
Government would like to make 
full use o f  their talent in a manner 
which is consistent with their other 
obligations and responsibilities. 
However, we also have a large and 
highly competent scientific com -
munity which is working on pro-
blems o f national development. Our 
efforts should, therefore, be directed 
to reinforce the scientific & techno-
logical work already underway 
through the proper utilisation o f




